GOVERNMENT OF INDIA
MINISTRY OF EXTERNAL AFFAIRS

RAJYA SABHA
STARRED QUESTION NO. 108
ANSWERED ON 05.12.2024
INDIA’S POSITION ON PALESTINE
*108. SHRI P. P. SUNEER:

Will the Minister of External Affairs be pleased to state:

(a) the number of resolutions concerning Palestine that came up for consideration in the United
Nations (UN) and related bodies since the beginning of Israel-Hamas conflict;

(b) the details of the position India took on each of such resolutions in the UN and other UN
related bodies;

(c) the details of the aid India has sent to Palestine during the period directly and through UN
and other related bodies, yearly data since 2021; and

(d)  whether India is considering any proposal to shape global opinion to affect a ceasefire in
Palestine?
ANSWER

MINISTER OF EXTERNAL AFFAIRS
(DR. SUBRAHMANYAM JAISHANKAR)

(a) to (d): A statement is laid on the Table of the House

skokskokosk

23



STATEMENT REFERRED TO IN REPLY TO PARTS (A) TO (D) IN RESPECT OF RAJYA
SABHA STARRED QUESTION NO. 108 FOR REPLY ON 05.12.2024 REGARDING
INDIA’S POSITION ON PALESTINE ASKED BY SHRI P. P. SUNEER

(a) to (d): India’s policy towards Palestine has been long standing and we have always supported a
negotiated two State solution, towards establishment of a sovereign, independent and viable State of
Palestine within secure and recognized borders, living side by side in peace with Israel. India has
strongly condemned the terror attacks on Israel on 7 October 2023 and also the loss of civilian lives
in the ongoing Israel-Hamas conflict. We remain concerned at the security situation and have called
for a ceasefire, release of all hostages and peaceful resolution of conflict through dialogue and
diplomacy. We emphasized the need for safe, timely and sustained delivery of humanitarian
assitance to the people of Palestine. Our voting on UN resolutions on the issue of Israel Palestine
have been in line with our stated policy.

Since the beginning of Israel- Hamas conflict, 13 resolutions concerning Palestine were brought in
UNGA out of which India voted in favour in 10 resolutions and abstained on 3 resolutions. Details
of India’s voting position in UN and other related bodies since Israel Hamas conflict, are placed at
Annexure [.

The Prime Minister and the Minister of External Affairs have spoken to several leaders in the region
and across the globe, including President, Prime Minister and Foreign Minister of Israel and
President and Foreign Minister of Palestine. We have also reiterated our position in various bilateral
and multilateral forums such as UN, BRICS, NAM, Voice of Global South, etc. Prime Minister met
Palestine President on the sidelines of Summit of the Future in New York on 22 September 2024
and called for ceasefire, release of hostages and return to path of dialogue and diplomacy.

India extends humanitarian assistance to the people of Palestine both bilaterally and through United
Nations Relief and Works Agency for Palestinian refugees in Near East (UNRWA). Since the
beginning of the conflict, we have provided around 70 MT of humanitarian aid, including 16.5 MT
of medicines and medical supplies in 2 tranches. We released $ 5 million last year and we have
disbursed another $ 5 million this year to UNRWA. Recently, we also sent 65 tonnes of medicines
to UNRWA and Palestine Ministry of Health in October and November 2024. Details of our aid to
Palestine are at Annexure II.
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Annexure-I

Details of India’s voting position on resolutions concerning Palestine in UNGA since beginning of

Israel-Hamas conflict

Voted in
favour-Y/ Resolution . Date of
S.N. Abstained- Number Subject resolution
A

1 A A/RES/ES-10/21 | Protection of civilians and upholding legal 27/10/2023
and humanitarian obligations

2 A A/RES/78/76 Work of the Special Committee to Investigate | 07/12/2023
Israeli Practices Affecting the Human Rights
of the Palestinian People and Other Arabs of
the Occupied Territories

3 Y A/RES/78/78 Israeli settlements in the Occupied Palestinian | 07/12/2023
Territory, including East Jerusalem, and the
occupied Syrian Golan

4 Y A/RES/78/77 The occupied Syrian Golan 07/12/2023

5 Y A/RES/78/74 Assistance to Palestine refugees 07/12/2023

6 Y A/RES/78/73 Operations of the United Nations Reliefand | 07/12/2023
Works Agency for Palestine Refugees in the
Near East

7 Y A/RES/78/75 Palestine refugees' properties and their 07/12/2023
revenues

8 Y A/RES/ES-10/22 | Protection of civilians and upholding legal 12/12/2023
and humanitarian obligations

9 Y A/RES/78/170 Permanent sovereignty of the Palestinian 19/12/2023
people in the Occupied Palestinian Territory,
including East Jerusalem, and of the Arab
population in the occupied Syrian Golan over
their natural resources

10 Y A/RES/78/192 The right of the Palestinian people to self- 19/12/2023
determination

11 Y A/RES/78/251 Proposed programme budget for 2024 22/12/2023
Section 26, Palestine refugees

12 Y A/RES/ES-10/23 | Admission of new Members to the United 10/05/2024
Nations

13 A A/RES/ES-10/24 | Advisory opinion of the International Court of | 18/09/2024

Justice on the legal consequences arising from
Israel's policies and practices in the Occupied
Palestinian Territory, including East
Jerusalem, and from the illegality of Israel's
continued presence in the Occupied
Palestinian Territory : resolution / adopted by
the General Assembly
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Organization |Session Details of resolution/ decision India’s position
WHO World Health Assembly|Health conditions in the occupied|Favour
77 (WHA77), May-June | Palestinian  territory, including east

2024

Jerusalem

World Health Assembly
77 (WHA77), May-June
2024

Collaboration with the UN system and
other inter-governmental organization.

Favour

World Health Assembly
77 (WHA77), May-June
2024

WHO's work in Health Emergencies in
OPT, including East Jerusalem.

Favour

Human Rights
Council (HRC)

55" Session of HRC,
April 2024

Human Rights Situation in the Occupied
Palestinian  Territory, including East
Jerusalem, and the obligation to ensure
accountability and justice

Abstain

55" Session of HRC,|Right of the Palestinian people to self-|Favour
April 2024 determination
55" Session of HRC,|Israeli Settlements in the Occupied |Favour
April 2024 Palestinian  Territory, including East
Jerusalem, and in the occupied Syrian
Golan.
ILO 352nd Session of | Decision concerning the status of Palestine | Adopted without a
Governing and its participation rights in ILO |vote.
Body, October 2024 meetings
UNESCO 42 General Conference |Agenda item: Impact and consequences of | Abstained

UNESCO (Nov 2023)

the Gaza
aspects  of

the current situation in
Strip/Palestine  in  all
UNESCO’s mandate

219 Executive Board

Agenda item: Impact and consequences of

With Consensus.

(March 2024) the current situation in the Gaza The Draft Decision
Strip/Palestine in all aspects of was approved by
UNESCO’s mandate consensus.

220 Executive Board Agenda item: Impact and consequences of | With Consensus.

(October 2024) the current situation in the Gaza The Draft Decision
Strip/Palestine in all aspects of was approved by
UNESCO’s mandate consensus.

217 Executive Board

Agenda item: Occupied Palestine

With consensus
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(Oct 2023)
219 Executive Board
(March 2024)

220 Executive Board
(Oct 2024)

217 Executive Board
(Oct 2023)

219 Executive Board
(March 2024)

220 Executive Board
(Oct 2024)

Agenda item: Implementation of 42
C/Resolution 49 and 219 EX/Decision 23
concerning educational and cultural
institutions in the occupied Arab
territories.

With consensus

gth Special Session of
Executive Board (ExB)
of UNESCO (25
November 2024)

Agenda item: Supporting the continuity
of UNRWA's educational activities in the
occupied Palestinian territory.

In favour
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Annexure-I1

India’s aid to Palestine

India’s developmental assistance to Palestine through various forms amounts close to USD
160 million over the years. Currently, we are actively engaged in developmental projects worth
USD 40 million to improve the lives of the Palestinian people, in addition we have also provided a
total of USD 39.53 million as assistance to UNRWA since 2002.

In response to the humanitarian crisis in Gaza, India has also sent 70 tonnes of humanitarian
assistance including 16.5 tonnes of medicines and medical supplies in two tranches on 22 October
and 19 November 2023. In October and November 2024, we also sent close to 65 tonnes of life-
saving medicines to UNRWA and Palestinian Ministry of Health.

India’s contribution to UNRWA

2020-21 5 million
2022-23 5 million
2023-24 5 million
2024- 25 5 million
Total (2002 to 2024) 39.53 million
ko ok
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SHRI P. P. SUNEER: Sir, what is the amount of exports to Israel, since the beginning
of the conflict, including equipments that aid in manufacturing weapons.

SHRI S. JAISHANKAR: Sir, the supplementary asked by the hon. Member is not
directly related to the question because the question focuses on our position on
Palestine, our voting in the UN the aid sent to Palestine, which | will be very happy to
share with the House. With regard to our exports to Israel, in particular, any export
which is related, directly or indirectly, to munitions or militarisation is not the
information that is in the public domain.

SHRI P.P. SUNEER: Sir, what is the position of the Government of India on the
International Court of Justice issuing warrants against Israeli Prime Minister, Benjamin
Netanyahu, former Israel Defence Minister, Yoav Gallant, and the Hamas leader for
war crimes, in accordance with international law and rule based on global order?

SHRI S. JAISHANKAR: Sir, the hon. Member would be aware that India is not a
Member of the International Criminal Court. When the International Criminal Court was
constituted, the question of our membership was considered for very good reasons.
But, after a great deal of deliberations, India decided not to become a Member. So
with regard to any decision passed by the ICC, it is not binding on us. So, it is not a
matter on which we have taken any formal position.

SHRI TIRUCHI SIVA: Sir, the hon. Minister is aware that India extends humanitarian
assistance to the people of Palestine, both bilaterally and through United Nations.
But, a Resolution has come up on 27th of October, 2023, in the UN, that is,
protection of civilians and upholding legal and humanitarian obligations, on which
India abstained. Both are contradictory. Why should India abstain from such a
genuine resolution?

SHRI S. JAISHANKAR: Sir, India has given assistance to the people of Palestine at
this particular time. Through you, | would like to bring to the notice of the House that
we make an annual contribution of five million dollars to the UNRWA, which is the
main assistance providing agency. In recent times, in terms of the conflict, we have
provided 70 metric tonnes of aid, of which 16.5 metric tonnes was of medicines in
2023. We have given 65 metric tonnes of medicines to Palestenian authority and to
UNRWA in 2024. We have provided 33 metric tonnes of medicines to Lebanon.
Now, with regard to the particular Resolutions, which the hon. Member referred to,
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we abstained. In fact, during this period, there have been in the General Assembly a
number of Resolutions. We have voted in favour of many; we have abstained on
some. Generally, when we abstain, there are reasons; say, the
Resolution is not balanced, the Resolution is more divisive, the Resolution can set a
precedent which has consequences for us or the Resolution has larger implications.
In this particular case, Sir, we felt that the Resolution was not well drafted; it was not
well considered. We had reservations on the language; our concerns were not
accommodated; and, that is why we abstained.

MR. CHAIRMAN: And, as a matter of fact, | think, the entire House knows, India has
been virtually first responder when there are issues of earthquake or requirement of
medicines, even during COVID. That soothing input | get from foreign dignitaries
calling on me or | calling on them. So, that, | think, goes to the credit of this House
and the Government.

As a matter of fact, when it comes to evacuation, when it comes to security on
high seas, when it comes to supplying medicines during COVID, these are the inputs.
| am not saying this on my own, people have expressed their gratitude to me.
Therefore, | am sharing with the House.

SHRI TIRUCHI SIVA: Sir, we ...

MR. CHAIRMAN: Shri Saket Gokhale, supplementary no. 4. ...(/nterrupt/ons)...
Tiruchiji, | am sure, you will appreciate with your experience, the hon. Minister has
given a very exhaustive answer, that being abstention on a resolution is driven by
several circumstances — the script of the resolution, the conseguence of the
resolution and its long-term impact. It is not simpliciter that it expresses what you
indicated. That, as a matter of fact, is driven by our civilization. Wherever there is a
need for humanity, we have been supplying and, sometimes, in toughest of situations
diplomatic also. Now, Shri Saket Gokhale.

SHRI SAKET GOKHALE: Sir, let me express gratitude to the hon. Minister for the fact
that India has always, previous Governments included, been a supporter of a two
State solution in Israel and Palestine, and for the aid that is being sent by the Indian
Government. Because the question pertains to India’s position on Palestine, | have
two very specific questions on which | would like to know the Government of India’s
position. Number one, the hon. Minister just said that we will be providing five million
dollars of aid to the UNRWA. The UNRWA has now been banned by the Israeli
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Government. So, what is our position on the UNRWA being banned and how are we
sending aid? The second point on which | want to know the position is that India has,
traditionally, always, including this Government, supported a two State solution. In
the United Nations, we abstained on a resolution against Israeli illegal settlements in
the West Bank. What is India’s position on the illegal settlements made by Israel in the
West Bank and Palestine ?

MR. CHAIRMAN: Before the hon. Minister responds, the little | gathered in
diplomacy, if you win a battle by argument, you lose it. Now, hon. Minister.

SHRI S. JAISHANKAR: Sir, regarding our support and contribution to the UNRWA,
this is a decision which we took as a Government; we continue to stand by that
decision. We have, in fact, just released the latest tranche of support to the UNRWA.
So, | hope the Member is reassured on that score. Regarding the two State solution,
we supported two State solution and we have been public and unambiguous about
that. So, | think there should be no cause for confusion regarding two State solution.
Regarding resolutions, both what the hon. Member asked and what the previous hon.
Member also asked, again, it depends. Resolutions have implications as you noted.
Their wording is important, for example, in the Resolution, which the previous
Member too had referred to, Sir. There was no reference to terrorism. There was no
reference to hostage-taking. So, in our mind, a resolution which does not reflect the
entirety of the situation is not a balanced resolution. And a country like India, which is
itself a victim of terrorism, if we countenance the fact that terrorism is underplayed
and ignored, it is not in our interest that we do so. So, when we look at any
resolution, we look at the wording, we take a very, very mature view about it, and |
want to say, as a matter of principle, we condemn terrorism, we condemn hostage-
taking, we do believe countries have a right to respond to these situations but
countries should be mindful of civilian casualties, they must observe humanitarian
law, and we would like a ceasefire and an early end to violence. So, our position has
been very, very clear but we would like this duly-reflected in well-worded resolutions
which are balanced. ...(Interruptions)...

SHRI SAKET GOKHALE: Sir, | asked about illegal settlements. ...(Interruptions)...

MR. CHAIRMAN: Last supplementary, Dr. John Britas. ...(Interruptions)...
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DR. JOHN BRITTAS: Sir, the hon. Minister has got extensive experience and
expertise. He is hands-on on all these issues.

MR. CHAIRMAN: | think no one disputes that.
DR. JOHN BRITTAS: No one disputes that.
MR. CHAIRMAN: Okay, go ahead.

DR. JOHN BRITTAS: Sir, | would refer to the diplomatic facet of an issue which | hope
that the Minister would sincerely respond to. Is it a fact that Palestinian Authority’s
Minister of State on Foreign Affairs met our Ambassador, Ms. Renu Yadav,
requesting to reconsider arms sales to Israel due to their usage against Palestinian
civilians and also the need for international pressure on Israel to stop their violence on
Gaza? If so, what has been the response of the Ministry ?

MR. CHAIRMAN: Hon. Minister, the hon. Member seeks sincere response.

SHRI S. JAISHANKAR: Sir, the issue of India's exports, including India's exports of
anything, which directly or indirectly has any military implications, is guided by our
national interest and by our commitments to various regimes. So we are very
responsible members of various international regimes, including the Wassenaar
Arrangement. We have an export control and licensing process and we take decisions
regarding any exports which is based on what we consider to be our national interest.
Where Israel is concerned, it is a country with which we have a strong record of
cooperation in national security. It is also a country that has stood by us at different
moments when our national security was under threat. So, when we take any
decision, we will bear in mind, obviously, the larger circumstances but we will,
definitely, be driven by our national interest in this matter.

MR. CHAIRMAN: Q. No. 109.
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